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A

BILL

to ltrovide for vestlng, recorcling ancl reso.lving of ownership rights within

the abacli cleh arei'of t 'nuuiu' 
eslctle in the occupier and the nxdttets

"onnnitnd 
therewith or incidental thereto;

WHERIIAS, the rights in the land both possessory and proprietary were

crystallized th.o.,gh u procrss called settlement of land h rldings which is embodied

in the punjab settternenitvtanual and eventually lead to nactment of the Iiaryana

iunJ n"u"nue Act, 1887 (I'>unjab Act XVII of 188

irl*t" ugri"ultural land were prepared by recogni

i"alriar"i to occupy the land leading to creation of

i" 
",fr.t 

words called as ownership' besides keeping

common use called as i,shamilat deh,,, the porr.r.iry and p,oprietary rights of

which also vested in tn" f."fri.tors subjeci to the village administration paper

known as "sharat Wazib-ul-arz";

WHEREAS,theagriculturallandintherevenueestatewasdemarcatedinto
khcwats, khatonis u'O tt'?*u numbers and was made amenable to assessmetlt of

land revenue, t,o*"r"r,it.,Jr.r,"uiia area ofthe village together with the smali plots

afiache<linwhichoattlewerepenned'manurewas"storedandstrawwasstacked
and other waste Iand uitu"rr.a to tn" r,ittug, site was measured in one number, and

singlekhewat,khatotriandkhast.anumberwasallottedtosuchareacalledas..abadi
deh1. The said area was not assessed to land revenue;

WHEREAS, the l-Iaryana Village Common Lands (Regulation) Act, 1961

(Punjab Ast 18 of 1961) was enacted toconsolidate Lud amend the law regulating

the rights in shamilat d;i-l ";; 
abadi deh. By virlue of ,sting provision as embodied

in clause (b) of sub-se.ti", iil of section 4 of the said Act, all rights, title and

inter.ests whatever i, it " 
r"ra *'t ich was situated within or outside the abadi deh of

a village and which was under the house o*ntJ by a non-proprietor' were deemed

tohavebeenvestedinsu"hnon-proprietor,onthecommencementofshamilatlaw;

WHEREAS, desPite Village Common

Lands (Regulation)Act, 1961 rule of ownership

within abadi deh remained is that ownelship follows

oossession, however, neither there has been an aclcnowl,o;ffi;i*;l,, 
uuuii deh nor a valid corresponding I

,t.O"r"U *nfch shall validate and recognize an individ

abadideh,occupiedbysuchanindividualpermanently'Asaresultofwhich'the
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household in abadi deh have been deprived ofrecognized ownership rights overthe land vested and occupied by thernpermanently;

WHEREAS, the abadi deh area in the State ofHaryana has remained without
f the propriet
g out a survey.
during their

possession pass on to the successor_ir
caused in transfcr.ring of rights, i.e. o
absence of recorded rights. This has over the years resulted i^ disputes aboutdemarcation of boundaries a,d identification of rights in the dweiling and other
areas; besides causing hardship in the eflfective trausfer.ofrights;

wHEREAS, con-sidering it necessary to erdow trre proprietary rights on theoccupier in the abadi deh, a Memorandum of U,derstanaing f,aoujwas signed on
the Sth March, 20 19 between the Survey of India (Sor) and the state Government for
survey, and updating ofsurvey and settlernert rewards. Thcreafter, a pirot project
was launched in the viilage Sirsi (r(arnal) on the 24th Ap ril,2020wher.ein survey wasconducted for mapping-the area for the pu.poses of preparing record of rigrrts.
thereafte4 survey of villages abadi and nrapping wrtrr iniprovi"sed technor.gy i,village areas, shorr.ly known as svAMITVA..lr.*., was initiated as a refbrmative
step towards establishrnent of clear ownership of property in rural inhabited abadi
areas, by nrapping ofla,d parcers using drone technology and providing ,I{ecord ofItights' t. village household o\\rncl's with issr.rarce of legar ownership card i.e.sVAI,{ITVARights certificale/Plopelty Identification Righlcertific ate,lcertificatel
Deed of ritle/ownership to the property ow,er(s). Under thc said scherne, drone
mapping was carried out extensively in several villages of State of Fraryana by
St-ll'vey of India fbr demarcating the land within abadi deh area and title deeds were
executed and property cards were issued dcclaling tlie indivicluals as orvners of theland occupied by theru in the abadi deh areas;

WHERIIAS, atnendlnent in Haryana Land Records Manual was carriecl outvidenotificatiorrNoclrMs-g24-R-2022/3lg5,datedtrrelstApril,2022byacrdinga
nerv chapter 7A titled as "'rhe Record of Rights-Abadi neh,, lbr pr.escribing aprocedure for identifoing and preparing the r.ecord ofrights and resolving the existing
rights of the occupier witrrin the abadi deh by a proce-ss of ascertainin! the person
entitled to be recorded as ownet., on best effort basis;

WHEREAS, it has
the entile process cauied 

slatutory rccognition to

orrecord or.ight, i,abad ;flffi,f;ifl:TfH:
ob.iect of this Act is to identifli, recor'<i a,d resolve the existing rights of the occupiers
within the abadi deh by a proccss of asccrtaining the person(.) u.rt entitled to berccordcd as owncr and vesting the ownership rights'in ru.i, p"rroris); besides,
dernarcating, dclineatirrg the boundaries and aieas ofeach survey unit and to create
a presumption of t.Lrth in thc records so preparcd, though rebuitable:

\

I
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WHEREAS, considering that despite providing of vesting ofthe land having

2019 between Survey of India and the State Govemmeut, the said date is being

considered as appointed cut-off date for the purposes of this Act;

monetizing the propelty by taking finatrcial assistance etc'

Be it enacted by the l-egislature of the State of Haryana in the Seventy-sixth

Year of the Republic of India as follows:-

1. (l) This Act may be called the HaryanaAbadi Deh (vesting, Recording and

Resolving of Ownership Rights) Act, 2025.

@ It extends to the whole of the State of Haryana'

(3) It shall apply on abadi deh areas falling outside municipal limits:

Provided that if process of recording of rights is commenced under this

Act or had commenced fiorn the appointed day, the same shall be concluded or

deemed to have been concluded under this Act, even ilbefore such conclusion, the

al'ea comes within municipal limits.

(4) It shall be deemed to have come iuto force with effect from the

26th November, 2025.

Short title,
exte n t,
application and

co rnmencelnent

2. (l) In this Act, unless the context othenvise requires, - Definitions.

(a)..abadideh,,meansthesiterecordedassuchintheRecordof
Rightspreparedandmaintainedunderthel-Iaryanal]andRevenue
Act, 1gb7 (punjab Act XVII of 1gg7), which is not assessed to land

revellue;

(b) "appointed day" for the purposes of this Act shall be the 08th

March,20lgi.e.thedayonwhichMemorandutnofUnderstanding
wassignedbetweenthesurveyoflndiaandtheStateGovernment;

(c) ..Assistant Collector lst Grade,, means and includes an officer as

notifiedundertheHaryanaLandRevenueAct,l88T(PunjabAct
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(d)

(e)

(0

(e)

t

XVII of 1887) to perfom the functions of Assistant Collector
lst Grade;

"Assistant Collector 2nd Grade" means and includes an officer as

notified under the Haryana Land Revenue Act, 1887 (Punjab Act
XVII of 1887) to perform the functions ofAssistant Collector 2nd
Grade;

"Collector" means and includes an officer as notified under the
l'laryana Land Revenue Act, I 887 (Punjab Act XVII of I 8 87) 1o

perform the functions of Collector;

"Commissioner" means t[-re Corulissioner of the Division notified
as such undel the Haryana Land Revenuc Act, 1887 (Punjab Act
XVII of1887);

"commou area" means an area but not limited to an area or building
within the abadi deh used for any common need, convenience or'

benefit of the comrnunity and shall include roads, paths, streets,

public parks, drains, public toilets, ponds, tanks, wells, water
courses, playgrounds, bus stands or waiting places, places used

for public sittings and gatherings ol for any such other purpose
used by the inhabitants and any vacant site or plot in abadi deh
which is vested in Panchayat under sharnilat laws but does not
include a building or aroa which houses an establishmentiofficei
institution under the control of the Central Governrnent or the
State Government;

"oourtyard" means an opon space in and around the dwelling and

re sidential alea enclosed eilhcr by boundary wall, fencing, il lorrn
of barbed wire or any other means,

"Financial Commissioner" means the Irinancial Commissioner,
Revenue notified as such to perform the functions under the
Haryana Lanri Revenue Act, 1 8 87 (Punjab Act XVII of I 8 8 7);

"Government" means the Goyernment of the State of Flaryana in
the administrative department;

"occupier" means a person (s) who is in permanent possession of
a built-up structure including dwelling and residential area along
with its courtyard, shop and establishment, having lights akin to
an ownet and is not in possession as a tenant, lessee, mortgagee,
assignee or such other possession which is temporary in nature;

"owner" means an occupier whose name is recorded in the final
record of rights prepared under this Act;

'iownership right" means the right of ownership recorded in the
name of a person, Panchayat, Cetrtral Government or State

\

(h)

(i)

o

(k)

(1)

(m)
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Govemment, juristio person or any other entity but does not include

the rights of a tenant, lessee, mofigagee or any other right which

does not confer ownershiP;

(n) "Panchayat" means a Gram Panchayat constituted under the

Haryana Panchayati Raj Act, 1994 (11 of 1994);

(o) "prescribed" means prescribed by rules made under this Act;

(p) "Revenue Officer" tleans and includes an offtcet'as notified under

the I-Iar yana Land Revenue Act, I 887 (Punjab Act XVII of I 8 87) to

perform the fulctions of Revenue Officer;

(q) "sohedule" means the Schedule appended to this Act;

(r) "State Govetnmettt" means the Government of the State ofllaryana;

(s) "surve1, ageucy" tneaus and include Survel'oflndia or any other

agcncy designated by the Govenlxent to act and perforrn fuuctions

undel this Act;

(t) "survey Olficer" nleans all officer appointed by the Government

to act and perform functions under this Act;

(u) "survey number" means the unique number assigned to each

survey unit iu the prescribed manner;

(v) "survey uni1" means the area withirr the abadi deh, to which a

survey number is assigued undel this Act;

(w) "SVAMITVA schenre" means the Survey of Villages Abadi and

Mapping with improvised'l'echuology in Village Aleas Scheme

for establishment of clear ownership of proper-ty in rural inhabitated

abadi area.

@ Words and expressious used in this Act but not defined herein shall

have the satne tneaning as assigne d to them in the llaryana Land Revenue Act, 1887

(l'unjab Act XVII of 1 887).

3. (l) Notwithstanding anything to the contrary contained in any other State

law for the time being in force including clause (b) of sub-section (l) of section 4 of
the Haryanavillage common I-ands (Regulation)Act,1961(PunjabAct 18 of 1961),

all rights, title and interests whatever in the land including ownet'ship, which is

situated within thc abadi deh of a village whereupon a built-up strttclure in the form

of dwelling and residential unit along with its cour-tyard, vacant land, plot, shop and

establishment exist, shall be deemed to have been vested in the occupier of such

laud on the appointed day:

Provided that such vesting shall however be subject to the procedure laid

down under this Act as regards preparation ofslanding record ofrights:

Provided further that such land in abadi deh which was vested in the

Panchayat as per clause (a) of sub-section (1) of section 4 of the }Iaryaqa village

Vesting of rights
with occupiet,
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Common Lands (Regulation) Ac! 1 96 1 (Punjab Act 1 8 of 1 96 1) shall continue to

remain vested in the Panchayat and shall not vest in the occupier as on the appointed

day, except in the cases wherein possession is acknowledged, authorized or admitted

in accordance with the provisions of the Haryana Village Cornmon Lands
(Regulation) Act, I 961 (Punjab Act l8 of 1961), in which eventualiry the land shall

vest in such occupier, in accordance with the provisions of this Act.

@ Nothing in this,Act shall affect validity and enforcement ofthe l{aryana
Village Common Lands (Regulation) Act, 1961 (PunjabAct l8 of 1961) with regard to

the larrd within the abadi deh rvhich was vacant and vested in the Panchayat under

olause (a) of sub-section (l) of section 4 of the Haryana Village Common Lands

(Regulation)Act, 7961 (PunjabAcl l8 of 1961 ).

officcrs 4. (l) The following officers shall perfonn the Functions and exercise powers

under this Act, uamely: -

(a) FinancialCommissioner;

(b) Cotnmissioner;

(c) Collector;

(d) Assistant Collector lst Grade;

(e) Assistant Collector 2nd Grade; and

(0 Survey Offtcer.

@ Subject to the provisions of this Act, the officers shall have, for the

purposes of discharging their functions under this Act, the same powers as are

vested in a civil Court under the Code of Civil Procedure, 1908 (Central Act 5 of
1908), in respect ofthe following mattors, namely:-

() the summoning and enforcing of attendance of any person and

examininghim;

(ii) requiring the discovery and production of documents;

(iii) receiving evidence on affidavit;

(iv) subject to the relevant provisions of the Bharatiya Sakshya

Adhiniyam;2023 (CentralA cr47 of2023)' requisitioning any public

record or document or copy ofsuch record or document from any

offrce; and

(v) issuing commission(s) for the examination of witnesses or

documents.

5. (l) The superintendence and control over all officers in their administrative

functioning under this Act shall vest in the Financial Commissioner'

@ Subject to the superintendence and control of the Financial

Commissioner, the Commissioner of the division shall have control over all officers

within his division,

Superintcudcncc
and control of
o lfi cers,
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(3) Subject as aforesaid and to the control of the commissioner, the

collector shall have control over all the officers within his district.

6. (l) The Govemment may, by notification, appoint one or more Sut'vey

Officer(s) fot abadi deh area(s) in a lehsil to conduct a survey for the purposes of

this Act.

@ The Government may itself or through an agency get a survey conducted

and mapping done or may consider the survey flom the appointed day and as

conducted under the SVAMITVA scheme of such arealo detetmine the boundary of

the abadi deh, define the area and dimension of each survey unit and assign a

unique survey number to each such unit.

(3) Field book shall be prepared for each survey unit in the manner and

fonnat as provided in Scheduie-I, giving therein the details as regards the dimension,

area, type and user ofsurvey unit and such other details, which shall be recorded in

such rlanner, as may be plescribed.

(4) The survey repofi and map prepared of the area shall be submitted to

the Assistant Collector 2nd Grade for the purpose of preparing the standing record

of rights in the survey units.

(5) A map prepared under sub-section (2) along with the field book shall

form pafi of record of rights and shall have the feature of permanency so far as

,..o.d of rights is corrcerned along with the statement showing nature and extent of

interest of the persons who are occupier(s)/tenant(s)/lessees/assignee(s) in the

surve), uttit.

(6) Notwithstanding anythiirg contained in this Act, the sulvey and mapping

done by an agency ofthe Central Govemment or the State Governrnent for identifling

the boundafi of an abadi deh ancl demarcating the units within the abadi deh in

accordance with the instructions, directions or orders issued by the Government

liom time to time, before the commencement of this Act, shall be deemed to have

been done under this Act and shall be considered as a valid and legal docutnent for

all intents and purposes under this Act.

7. 'Ihe Survey Officer or any person authorized by the Government to act as

Such may enter, when necessary for the purpose of tneasurement, demarcation,

fixation or inspection of boundaries or boundary marks, or for any other purposc

connected with the lawful exet'cise of his office under the provisions of this Act,

upon any land or premises, whether belonging to Govemment or to private individual:

Provided that no premises used as human dwelling shall be entered upon,

except with the consent of the occupier thereof or without serving on the occupier

a notice of not less than three days iD the matlner, as may be prescribed and in case

of refusal to receive, by affixing a copy of such notice on the unit:

Provided further that due regard shall always be paid to the social and

rel igious prejudices of the occupier.

Survey and

lilapp rng.

\r.

Power to euter.
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Standing record of $. There shall be a standing record ofrights for each abadi deh area, which mayrights comprise ofthe following, namely:

(D staternent showing-

(a) the persons who are owners, tenants, lessees or assignees ofland
within abadi deh in the village or who are entitled to receive any of
the rent, profit and to occupy land therein;

(b) the nature and extent of the interests of those persons and the
conditions and liabilities attaching thereto;

(c) the rent, rate, cess or other payments due from and to each of
those persons and to the Government; or

(it) the record ofownership rights ofeach survey unit; or

(iii) the survey reports and maps prepared; or

(iv) Property Identification Right Certificate/ Svamitva Rights Certificate/
Certifi catelDeed of Title/Ownership; or

(v) genealogical or pedigree table ofthe owuer; or

(vi) the record of proceedings of the meetings of the village cornmittee;
or

(vii) such other document, as may be presoribed.

Il:-11:f ll g. (l) The Assistant Collector 2nd Grade shall constitute a village committee
Asslstant
C"i[.i", z"a comprising of the following for identifring the ownership rights of the occupiers in
Grade. the survey unit, namely:-

(a) the Sarpanch of the Panchayat;

(b) the Lambardar of the village of which standing records of right is
to be prepared;

(c) one-woman Panch of the Panchayat, if any or one-worlan
nominated by Gram Sabha;

(d) one Panch belonging to Scheduled Castes/ Backward Class;

(e) any other member, as may be specified by the Government.

@ T'he Assistant Collector 2nd Grade, in respect of the abadi deh of which
the standing record ofrights is to be prepared, shall inform the inhabitants ofthe
area about the proposal ofsuch record for each ofthe survey unit, in the manner, as

may be prescribed.

Preparation of 10. (l) The Assistant Collector 2nd Grade, after due deliberation and
draft standing consultation with the village committee shall in summary manher, as may be
record of rishts. prescribed, record the proposed entries of owners, their ownership rights of the

boundaries ofthe survey unit in the standing record ofrights as per Schedule-ll, as

on the appointed day,
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@ "lhe cnlry of owner and his ownership rights shall be recorded by the

Assistant Collector 2nd Grade in the r.rame of -

(l) the occupier of a built-up structure including dwelling and

residential area along with its couftyard, vacallt land, plot, shop

and establishment:

Provided that in the case of co-occupier, ownership rights shall be

recorded in their respective share, unless the share is expressly

relinquished or released in favour ofthe occupier to be recolded in the

manner, as may be prescribed;

(il) the pa[chayat for the comlnon area and such land which is vested

in the Panchayat as per clause (a) ofsub-section (1) ofsection 4 of
the Flaryana Village Common l-ands (Regulation) Act, I 96 I (Pun iab

Act l8 of 1961), except in cases wherein possession is
acknowledged, authorized or adrnittcd in accordanoc with the

provisions of the Haryana Village Cotnmol.t Lands (Regulation)

Act,196l (PunjabAct l8 ofl961);

(iir) the Central Government or State Government or juristic person ol'

other entity in respect of the land or institutions owned by it:

Provideci that the Assistant Collector 2nd Grade while making the

aforesaid entrl, shall take into consideration any change ott account of
inheritance, transfer, gift etc., which might have taken place in between

the appointed day and preparation ofrecord ofrights.

(3) In the preparation of record of rights under sub-sections ( 1) and (2), if
a su1'vey unit is found to be sub-divided, which escaped the attention ofthe Survey

Officer at the tirne of surt ey, the Assistant Collector 2nd Grade shall assign a unique

number to each such survey unit.

ll. The survey map prepared under soction 6 with demarcation, boundary and

area ofthe survey unit as per Schedule-Il, shall forthe purposes ofinviting objections

be displayed on the website to be specified by the Govcrnment, at a conspicuous

place in the viilage such as Panchayal ghar, village co-operative society, patwar

khana, dharamshala, community centre, gram sachivalya, citizen service centre or

common religious places and a copy thereof shall be supplied to the Panchayat

through the Salpanch of the vitlage, in such manner, as may be prescribed'

12. (1) Any person aggrieved by the demarcation of any boundary inthe survey

record or an entry regarding the ownership rights in the draft standing record of
rights in a survey uni1, lnay within ninety days from the date of display ofrecord in

the manner as provided in section I l, file objections about the correctness thereof

before the Assistant Collector 2nd Grade as per Schedule-III:

Provided that the Assistant collector 2nd Grade may entertain

objection(s) after the expiry of such period if it is satisfied that there was sufficient

cause for not filing the objections within that period'

Display of record

Raising of
objections and

decisions thereof'.
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@ The Assistant Collector 2nd Grade after hearing the pafiies and perusing

the record, ifany, shall make necessary correction ofthe boundaries in the survey

map and asceftain the best entitled occupier to be recorded as the owner of the

survey unit and pass an order in this regard by recording reasons within a period oi
ninety days fi'om the date, the parties interested puts in appearallce or is proceeded

against ex-pade.

(3) Any correction or amendment made in the area, boundary or dimension
of a survey unit whiie passing an order be incotporated by the Assistant Collector
2nd Grade in red ink in the fiold booh.

(4) The Assistant Collector 2nd Grade may take into consideration such

relevarit and material document or writing prepared in course of docutnentation, for
the purposes of this Act.

13. (l) ln case no objection is filed within the period provided under sub-

section ( l ) of section 12 for any entry recorded under section l 0, the sarne shall-be

treated as final and shall be recorded as such in the final record of rights in the

format provided in Schedule-IV.

@ In case ofany objection recorded under sub-section (l) ofsection 12,

the entry in record of riglits shall be rnade in accordanoe with the decision takcn

under sub-section (2) of section 72, after the expiry of period ofthirry days liom the

daie of such decision.

(3) 'lhe standing record of lights finalized by the Assistant Collectot'
2,nd Cirade shall be amended or modified in accordance with the decision in appeal.

revie w or rcvision, as the case may be .

(4) The Assistant Collector 2nd Crade shall issue a SVAMITVA Rigltts

CertificateiPropefty Identification Right Certificate/CertificateiDeed of Title/
Olvnership to the occupiet, whose name is recorded in the final record of rights itr

such form, as may be prescribed, unless rebutted.

(5) Notwithstanding anlthing contained in this Act, the certificate issued

by any authority acting under the directions of the Government or any other

department of the State Government on appointed day, shall be deemed to have

been issued under this Act.

(6) Any person aggrieved with the entry as recorded, shall have the right
to invoke the provisions of appeal, review and revision, as l.he case may be, provided

under this Act and the limitation period for such cases shall commence 1}om the date

of cornmencement of this Act.

14. (l) Any person aggrieved by an order passed by the Assistant Colleetor

2nd Grade urrder section 72 rcay, within thifty days of the passing of such order, file

an appeal before the Assistant Collector 1st Grade:

Provided that the Assistant Collector I st Grade may enteftain an appeal

after the expiry of the such period if it is satisfied that there was sufficient cause for

uot filing it within that period.

t
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@ The Assistant Collector lst Grade after hearing the parlies interested

and likely to be affected either accept the appeal or dismiss the same by passing a

reasoned order.

(3) Any person aggrieved by an order passed by the Assistant Collector

I st Grade under sub-section (2) may, within thirty days of the passing of such order,

further appeal to the Collector, who shall after hearing the parties interested and

likely to be affected either accept the appeal or dismiss the same by passing a

reasoned order.

(4) Appeals frled under sub-sections (2) and (3) shall be decided by the

Assistant Collector 1st Grade and the Collector, as the case may be, within sixty

days fiom the date the respondent puts in appearance or is proceeded against ex-

pafte unless for reasons to be recorded in writing or it is directed other-wise.

6) An appellate authority shall not rentand a case except where it is

established from the record that an adverse order has been passed against a

necessaly party u4ro was not duly served.

15. The Assistant Collector 2nd Gradc, the Assistant Collector lst Grade and

the Cc.llectot'may, within sixtv days of the order soughtto be reviewed either on

theil own rnotion or on the application of a party interested, after notice to the party

likely to be affected and atter giving reasonable oppotlunity ofhearing, review and

on so reviewing, modifo, roverse or confirm any order passed by him:

Provided that-

(l) rvhen an Assistant Collector 2nd Grade finds it necessary to review any

older, he shall first obtain the sanction of ihe Assistant Collector lst
Grade;

(ii) when an Assistant Collector l st Grade finds it necessary to review any

order, he shall first obtain the sanction ofthe Collector;

(ii) when a Collector finds it necessaly to review any order, he shall first
obtain the sanction of the Con-rmissioner;

(iv) when any such order is modified or reversed on review by the Assistant

. Collector 2nd Grade or the Assistant Collector 1st Grade, an appeal

shall lie against the order of the Assistant Collector 2nd Grade to the

Assistant collector lst Grade and frorn the order of the Assistant

Collector l st Grade to the Collector and the ordel' on such appeal shall

be final;

(v) an order against which an appeal or revision has been prefened shall

not be reviewed; and

(vi) an appeal shall not lie from an order refusing or grantiug permission to

review or confirming on review a previous order.
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16. The Commissionermay, on an application of an aggrieved partywithin sixty
days of an order being passed, or on its own motion, call for and examine the records

relating to any order passed or proceedings taken under this Act for the purpose of
satisfying himself as to the legality or propriety of such order or proceedings and

after hearing the affected parties, may pass stlch order in relation thereto as he may

deem fit or modity or reverse or confiIrn alty order passed under this Ac1.

17. (1) After preparation and finalization ofthe standing record ofrights ofthe
abadi deh area, the Assistant Collector 2nd Glade shalI attest and transfer the same

to the Dislrict Collector concerned, which shall be consigned to the district office.

@ One set ofthe stanciing record ofriglrts as prepated shall be nlaintained
with the concerned Patwari. The mutations thereafler shall be recorded based on

the standing record ofrights as per Schedule-V

18. 'lhe provisions of Chapter IV ofthe Haryana Land RevenueAct, I 887 (Punjab

Act XVII of 1 887) after transfer of the record under section l7 of this Act shall apply
rnutatis rnLrtandis to such record.

19. In case where all the co-owners havc rcached to the consensus about the

parlition of the survey units situated within the abadi deh, the Assistant Collector

2nd Grade shall finaiize the record ofrights by passing an order:

Provided that the Assistant Collector' 2nd Grade afler examiniug sucli co-

owners of thc survey unit and otller persuts. may, if he is olthe opinion thal survey

unit is imparlible or the partition is irlpractical, and there is good and sufficient

cause to d isallow the partition, lnay refuso partition ofthe survey unit afler recording

the grounds of his refusal, by passing a speaking ordcr.

20. In case of dispute, an application for thc partition of a su[Vey unit shall lie

before the Assistant Collector'2nd Grade in suclt ntantter, as may be presct'ibed. The

Assistaut Collectot'2nd Grade shalI issue noticc to all the co-owlters as mentioned

in the frnal reoord oflights of'the survey units and shall proceed to adjudicate in the

rnannel' and within sttch period, as tnay be prescribed.

21. (l) Any person aggrieved by an order passod by the Assistant Collector

2nd Grade under section 20 may,within thir-ty days of the passing of such order, file

an appeal befote the Assistant Collector l st Grade:

Provided that the Assistant Collector l st Grade may entertain an appeal

after the expiry ofthe such period if it is satisfied that there was sufficient cause for

not filing it within that period.

@ The Assistant Collector lst Grade after hearing the parties interested

and likely to be affected either accept the appeal or dismiss the same by passing a

leasoned otder,

(3) Auy person aggrieved by an order passcd by the Assistant Collector

l st Grade under sub-section (2) may, within thitly days of the passing of such order,

further appeal to the Collector, who shall after hearing the parties interested and
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likely to be affected either accept the appeal or dismiss the same by passing a

reasoned order.

(4) Appeals filed under sub-sections (2) and (3) shall be decided by the

Assistant Collector lst Grade and the Collector, as the case may be, within sixty

days from the date the respondent puts in appearance or is proceeded against ex-

pafte unless for reasons to be recorded in writing or it is directed otherwise.

(5) An appellate authority shall not remand a case except where it is
established from the record that an adverse order has been passed against a

necessary palty who was not duly served'

22. (l) A summon issuecl by an officer appointed under this Act shall fe Sutnmoning'

served-

(l) personally, on the person to whom it is addressed;

(i1) his recognized agent; or

(iii) an adult member of his family usually residing with him'

@ A summon may be served by pasting a copy thereof at the usual or last

known place of residence of the person to whom it is addressed.

(3) A summon may, if an officer appointed under this Act so directs, be

served on the person named therein, either in addition to, or in substitution for, any

other mode of service, by forwarding the summons by post in a letter addressed to

the person and registered under chapter vI of the Indian Post office Act, 1898

(central Act vI of 1898), or sent through a reputed courier agency notified by the

Govemment in this regard.

(4) When a summon is so forwarded in the form of a letter, and it is proved

that the letter was properly addressed and duly posted and registered, the officer

appointed under this Act may presume that the summon was served at the time

when receipt of its delivery is fumished:

, Provided that in case ofa letter sent through registered post, its delivery

may be presumed after thirly days in case it is not received back undelivered within

such period.

6) A summon may be served on the person named therein by publication

of the contents thereof in a daily Hindi newspaper having vide circulation in the

areai

Provided that if the summon relates to a case in which persons having

the same interest are so numerous that personal service on all of them is not reasonably

practicable, it may, in the first instance and if the offlrcer appointed under this Act so

directs, be set'ved by delivery of a copy thereof to such of those persons as the

officer appointed under this Act nominates in this behatf, and by publication of the

contents thereof in a daily Hindi newspaper having wide circulation in the area, for

the information of the other persons interested'
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(6) The summon may be served through Short Message Service or email
or through any other electronic mode at the phone number or e-mail address
otherwise known ol'made known to the officer appointed under this Act:

Provided thal ifservice is effected th'ough any ofthe above modes, a
printout of the delivery of summons shall be placed on the record.

o Any notice, order ofproclamation or copy ofany such document issued
by an officer under this Act for servicc on any person shall be served in the same
lranner as provided in this section for the service of a summons.

(8) In case of service of surnmons through any of the modes referred to in
above sub-sections, a prinlout of the delivery of summons shall be placed on the
record, which shall be substantive proof of service of surnmons.

23. Any entry made in a standing record of rights in accordance with the
provisions ofthisAct shall be presunred to be true until the contrary is proved or a
new cntry is lawfully substituted thercof.

24. No civil Court shall have attyjurisdiction to entertain or clecide any question
relating to ulatters falling under this Act.

25. The clerical or arithmetical mistakes in any order passed by any officer under
tlris Act may, at any time be corrected by the authority concerned either on its own
motion or on the application of any of the parties and an intimation of such corection
shall be made to the patlies fi'ee of charges and also 1o the concerned officer lor its
irnplcrnentation.

26. No suit, prosccution ol other legal proceediug shall lie against any officer
under this Act or any olhcial acting under the directions of such offioer, for. anything
which is in good laith done or inlended to be done under the provisions of this Act
or any rules rna.de theleunder.

27. (l) lf any difficuhy alises in giving effect to rhe provisions of this Acr, rhe
Govelnrnent may. by order published iu the official Gazette, make such plovisions,
not inconsistent with the provisions of this Act as appear to it to be necessary or
expedient for removing the difficulty:

Provided that no such ordol shall be made after thc expiry ofa period of
two years fi'om the date of commencoment of this r\ct.

@ Every order made under this scction shall, as soon as may be, after it is
made, be Iaid before the State Legislature.

28. 'l-he officer under this Act may, in ihe discharge of his official duty, enter
upon and survey land, put and erect sul'vey marks thereon and demarcate the
boundaries thereofand do all such acts nccessary for can'ying ou1 the provisions of
this Act, in such nallner, as lnay be prcscribed.

29. (1) If any person willfully destroys, dismantles or without lawful authority
rellroves a sul'vey or ciemarcation rnark lawfully erected or put, the Assistant Collector
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lst Grade shall impose a fiue not exceeding one thousand rupees for each mark so
destroyed, dismantled or removed, as may, in the opinion of such officer be necessary
to defray the expenses of restoring the same and rewarding the person, if any, who
gave information of the destruction, dismantling or removal.

@ The amount of fine levied under sub-section (l), if not paid in the

. mamer as prescribed, shall be recoverable as the arrears of land revenue.

30. (l) TheGovetnmentmay,bynotification,intheOffrcialGazette,makerules Power to make

fbr carrying out the pulposes of this Act. rules.

Q) Every rule made under this Act shall be laid as soon as may be after it is
' made, before the State Legislature,

31. Anything done or any action taken by the Govemment fiom the appointed Savings.

day, undcr the SVAMITVA scheme, Chapter 7A of Haryana Land Records Manual
and the orders issued by the Government fi'om time to time in relation to the puposes
of this Act shall be deemed to have been done or taken under this Act.

32. (l) 'fhe Haryana Abadi Deh (Vesting, Recot'ding and Resolving of Repeat and

Ownership Rights) Ordinance, 2025 (Haryana Ordinance No. 6 of 2025), is hereby savings.

repealed.

@ Notwithstanding such repeal, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under this Act.
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Schedule - I

[see section 6(3)]

Record-of Ri ghts - Abadi Deh (lal dora)

(Field Book)

Revenue Estate H.B. No. (Abadi Deh), Tehsil

District

Field Kanungo Patwari

*Type - whether house, shop, institution, common area, path etc'

Note : The survey of the abadi deh depicting the number of the survey unit shall be submitted with

this Schedule.

Assistant Collector 2nd Grade

I 2 J 4 5 6 7

Sr.

No.
Name of
Locality,
wherever

identifiable

iurvey unil
Number

Dimensions
in Meter &
Centimeter/
Yard, Feet
and Inch

Boundaries
East:
West:
South
North

Total Area
n Sq. meters

& Sq. Yards,

Type of
Property. *

Remarks /
Corrections and

amendments, if any,
made to columns 2 to
6 in appeals, revision
etc. to be recorded in

red ink.



t7

Schedule - II

Isee section l0(l)]

Record-of-Rights * Abadi Deh

(Draft record of entries of owner in a survey unit)

Village Revenue Estate 
---, 

H.B. No' 

-, 

Tehsil 

--,
Narne of the

District

Financial Year:

l 2 5 4 5 6 7 8

Sr. No,
of

proprietorship

Name of
Locality,
wherever

identifiable

Name of
owner

(Panchal,at
& Govt.
and its

entities /
private
own0r

with father
& grand-
father's or
husband &
husband's

father's
name and
extent of
share of
each, if

there are
more than

olle co-
sharer in a

survey
unit

Survey
un lt
No.

Dimensions
in Meters &
Centimeier'/
Yard, Feet
and inch

Boundaries
East:
West:
South:
North:

Area
in Sq.

meters
& sq.
Yards.

-I'ype of
Propeft1t.

Remarks

I

Field Kanungo

Assistant Collectot' 2"d Gracle



Name of the Village

Subject: -

Sir/Madam,
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Schedule - III

[see section l2(l)]

Record-of-Rights - Abadi Deh

(Objections with regard to Survey units)

Revenue Estate

f'ehsil District

The Revenue Officer

Tehsil -, 
District

Objections with regard to suvey Unit No.

H.B. No.

a

!

'l'o

The applicant submits the following objection(s) in relation to (tick one):-

(i) nimension, measurement, boundary or area;

(ii) Ownership / Proprietary rights; ot'

(iii) notn the above.

, (iv)any other objection.

Brief description of the objection(s):

Place:

Date:

(Signature of the applicanVobjector)

Name (with ID Proof):

Father's & Grandfather's or Ilusband's &

Husband's father Name:

Complete Address:

Note: In case of Panchayat and Government and its entities, the objection shall be filed by them in

this form as well.
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Schedule - IV

[see section 13(1)]

Record of Rights - Abadi Deh

(Final record.ofrjghts ofthe survey units)

Name of the Village , Revenue Estate H.B. No. . Tehsil

, District"

Financial Year:

I 2 3 4 5 6 7 8

Sr. No.
of
pLoprietolship

Name of
[,ocality,
wher cver
identifiable

Narne of owner
(Panchayal and
Government and
its entities /
private orvlcr
with fathcr &
gland-father''s or
husband &
husband's lather's
name and extent
of share of each,
if there ale more
than one co-
shaler in a sul'vey
unit

Survc'
y unit
No.

Dimensions
in Meter &
centirneter'/
Yard, Feet
and Inch

Boundarios
East:

Wcst:
South:
No(h:

Alea in
Sq. meters
& Sq.
Yards.

Type of
Property

Remarks

It is certified that all necessa,:y corrections have been rnadq and entl'ies in the record ofrights are
complete and correct in all respects.

Field Kanungo

Assistant Collector 2"d Glade/Assistant Collector 1't Grade

Patwari
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Schedule-V

[see section 17(2)]

Records of Rights - Abadi Deh
(Register of Mutations)

Revenue Estate H.B. No. (AbadiDeh), Tehsil
District

-

I 2 3 4 5 6 6 9 10 11 t2

Iintry in last jarnabandi

abadi deh, u,hich is
ploposed to be corrected

New enily rvhich is

proposed to substittrte

Sr.

No
No of
hotding
as in last
jamabandi

abadi deh

Owner's
11alre,

fathcr's
nanle,
grand-
fathcr's
ruarne /
hushend's
name,
husbartd's
father's
namc!
extent of
sharc

Survey
runit

No.

Arca
and
type
(in
Mctcr
&
centinre
ters /
Yard /
h'oot &
inch)

No. of'
holding
Itl new

-ianraba
ndi
abadi
deh

Owner's
nam0,
frrther's
ltatro.
grand-
father's
nanre /
husband'
s name,
husband'
s f'ather's
name;
exteni
of share

Surve
y Unit
No,

Area and
type
( in Meter
&
centimeters
I Yard I
Foot &
inch)

Nature and
datc of
transfer,
with grricc

in case of
sale autl
arnount of
mortgage
debt in
case of
mor tgage

Mr tat
ion
f'ec

Rcports
and

order s

a
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Statement of Obiects and Reasons

WIIEREAS, the abadi deh area in Haryana has remained without recording of rights of
the owners, preparation of recoLd, or the marking of boundaries by carrying out a survey. l'he right
holders enjoy the use and occupation ofthe land/ property during their lifetirne and on death the

rights including ofpossession pass on to the successor-in-irrterest (s), however, great hardship is

caused intransfening of rights, i.e, ownelship. lease, will, mortgage etc. in the abscnce olrecorded
rights, This has over the years resulted iu disputes about demarcalion of boundaries and

identification of rights in the dwelling and other areas; besides causing hardship in the eflective
transfer ofrights.

WIIEREAS, considering it necessat'y to endow the ploprietary rights on the occupier in

the abadi doh, a Metnorandunr of Understanding (MoU) was signed on thc 8th Irlarch, 2019

between the Survey of India (Sol) and the State Govelnrnent Ibr suney, and updating of survc.y

atrd settletnenl rewards. 1'hereafter, a pilot project was launched in the village Sirsi (Karnat) on tlre

24th April,2020 wherein survey was conducted for mapping the area for the putposes of preparing

recotd of rights'lhereafter, survey of villages abadi and rnapping with irnprovised technology in
village ateas, shortly known as SVAMI l-\zA scheme, was initiated as a reformative step towards

establishrnent of clear or,vncrship of properly in rural inhabited abadi areas, by mapping of land

parcels using dlone technology and providing 'Record of Rights' to village household ownels with
issuance of legal ownership card i.e. SVAMITVA Rights CertificaleiProperty Identification Right

Cefiificate/Cerlificate/Deed of Title/Ownership to the propefty owner(s). Undcr the said scheme,

drone mapping r,vas carried out extensively in several viilages of State of Haryana by Survcy of
India for demarcating the land within abadi deh area and title deeds were executed and property

cards were issued declaring the individuals as ownel's of the laud occupied by them in the abadi

deh areas.

WI.IEREAS, it has been felt expedient to provide a statutorli recognition to the entire

pl'ocess carried out and sought to be carried out in luture for preparation of record of rights in
abadi deh areas in State of }laryana and thus this Act. The object of this Act is to identify, record

and resolve the existing rights of the occupiers within the abadi deh by a process of ascerlaining

the person(s) best entitled to be recorded as owner and vesting the ownership rights in such

person(s), besides, demarcating, delineating the bouudaries and areas ofeach sul'vey unit. It is to

cleate a presumption of truth in the records so prepared, though rebuttable.

The preparation of this record would provide for development ol the abadi deh that

preselves the heritage of the village to the extent possible, provide and upgrade civic services and

environt.uent in villages to integrate them with planned urban development, Ievying any cess/tax
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for community development, enhance the land value by irnproving the lay out and provide a road

map for development norms for villages in an easy and simple manner and further for facilitating

the occupiers for monetizing the property by taking financial assistance etc.

As such, in order to provide for vesting, recording and resolving of ownership rights

within the abadi deh area of a revenue estate in the occupier. Hence, this Bill'

VipulGoel,
Revenue and Disaster Management Minister, Haryana

a

(.

Chandigarh :

'Ihe l8'h December, 2025

Rajiv Prashad,
Secretary.

n:-fl ffr.,above Bill was published in the Flaryana Goventment Gazette (Extraordinary), dated

the lSth December, 2025, tnder proviso to I(ule 128 of the Rules of Procedure and

Concluct of Business in the Haryana Legislative Assernbly'
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Memorandum regarding delcgated legislation

Clause 30 of Haryana Abadi Deh (Vesting Recording and Resolving of Ownership

Rigfrts) Bill 2025 provides the Govcnrment may, by notification in the official gazette, rnake rules

lor carrying out t[.re purposes of this Act. Every rule made under this Act shall be laid as soon as

rnay be alter it is made, before the State Legislature, Hence, the mernorandum regarding delegated

legislation as required under Rule 126 of the Rule of the Procedure and Conduct of Busiuess in the

I{atyana I-egislative Assernbly.

12296 rr.V.S -l-I G,P.,Pkl.
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